IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

: HYDERABAD BENCH
AT HYDERABAD

0.A.N0,292/93 Date of Order: 7.4.1993

BETWEEN 3

Kolli Satyam :

.s A-pplicant.
AND

1. The Superintendent of Post Offices,
Kakinada Division, E.G.Dist.. A.P.
2. The Director General of Posts,
New Delhi, .

.. Respondents,
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counsel for the

Respondents . Mr4ﬁ;dé§anmﬁﬁﬁnRedd;
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Order of the Single Member Bench delivered by

Hon'ble Shri T.Chandrasekhara keddy, Member (Judl.).

\ —

This is an applicatio; filed by the applicant
under Section 19 of the Administrative Tribunals Act to
direct the respondents to pay to the applicant the daily
allowance for the period of tréining in PTC, Mysore and to
pass such other order or orderé as may deem fit and proper
in the circuﬁstances of the case,

The facts giving rise to this O.A. in brief

are as follows:= I

i

i
2. The applicant was working as Postman in
....... mss—gue ~wo—EwoL WIILCE 1N Kakinada Division in East Godavari

District, A.P. The applicant was deputed to undergo

-

'Induction to Postal ASSlStantS Training' in Postal Training
et e — - -v Ve g PO b‘Y Tneg Qraers

of the 1st respondent, According to the applicant, the

applicanty in the month of October' 1992 to the extant of
first respondénts has chosen to,pass bill of theZT.A, claim

and thus disallowed the D,A. claim., Hence this application

is filed by the applicant for the relief as alreadv
LuarsaTeEd goave,

3. Today we have heard MriKrlshna Devap Advocate for ey

Ei.Ja anmoh anRedd
the applicant and Mr g _J tgkdlng Counsel for the

respondents, [ '

M.Jaganmohankeddy
d o Mr/ _{Jwanted time to file counter, Further

T e - e

time for filing counter of the reSpondents is refused,

As the material is sufficient and as several Simjilar Q.As

&4 .
had already been disposed of by this Tribunal, wenproeéﬁﬁ”tofykf
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5. In the circumstances of the case and following the
earlier decisicns, we direct the respondents to reimburse
the applicant the daily allowance for the period of training
he underwent from 17,7,1989 to 6.10,1989 at the Postal
Training Centre, Mysore within a period of three munths from.
the date of the receipt of this order, Out of the amount

payable to the applicant in pursuance of the order of this
T Chatl e poardd A
Tribunal, the balance of the amount &uwf after deducting

/
the amount if any already had been paid,

/
C.A. 158 allowed, leaving the parties to bear their

own costs,

— . FL [ v N P
(T ,CHANDRASEKHAKA REDDY )/
Member (Judl,)

\- Dated : 7th April, 1993 /
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.
Deputy Registrar(J) ;

sa

To

1. The superintendent of Post Offices, !
Kakinada Division, E.C.Dist.A.F. ;

2. The Director General of Posts,New Delhi.

3, One copy to Mr.Krishna Devan, Advocate, CAT.Hyd.

4, One copy to Mr.N.V.Ramana, Addl.CGSC.CAT.Hyd.

5, One copy to Library, CAT.Hyd.
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TYPED BY COMPARED BY '

CHECKED BY «5 APPROVED BY
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABALD BENCH AT HWLERABAD,

THE HON'BLE Mk.JUSTICE V.NEELADRI RAO
ICE CHATRMAN

AN

THE HON'BLE MR.KkJBALASUBRAMANIAN 3
MEMBER(ALMN )

-

[ P

THE HON'BLE MR.T.CHANDRASEKH&R
REDDY ; MEMBER(JULL)

NAT R T = - r'.’ =1993

QRBER/ JUDGMENT

R.P./ C,P/M.A.No,

in
0.a.No. Q4 SL\% '
T, A.No, (vi.p,No
AQUUALEU G werme -
issusv. |

Allowed,
AL OWEC,

Dispoged of with directions
Dismigsed as withdrawn,

Dismifgsed

Dismissed for default.

Ordered/Re jected.

No order as. to ¢osts.

8ntral “dmintsttitive Fribsunal
BESSa T GH ‘






